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Shri Amitabh Shukla, Accountant Member
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MSA/ORDER

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order
dated 09.08.2024 passed by the Id. Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre [NFAC], Delhi for the

assessment year 2018-19 challenging exparte order of the Id. CIT(A).

2. At the outset, we note that the Assessing Officer received
information that the assessee had deposited cash of .1,00,000/- and

made cash withdrawal of %.1,64,08,000/- from its bank accounts and
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the assessee has not filed return of income for the assessment year
2018-19. Accordingly, the Assessing Officer issued notice under
section 148 of the Income Tax Act, 1961 [“Act” in short]. The assessee
filed return of income on 12.04.2022 along with copy of bye-law,
trading and P&L account, details of cash withdrawn from bank and
copy of the return of income. Since the return of income filed by the
assessee was pending for e-verification, the Assessing Officer held no
valid return of income for AY 2018-19 filed in response to the notice
under section 148 of the Act dated 31.03.2022 and disallowed the
claim of deduction made under Chapter VI-A under section 80P of the
Act vide order dated 26.03.2023 under section 147 r.w.s. 144 of the

Act. The Id. CIT(A) confirmed the same.

3. The Id. AR Shri B. Suresh, CA drew our attention to para 5 of the
impugned order and vehemently argued that the Id. CIT(A) issued
notice on 09.07.2024 and reminder letter dated 22.07.2024 and also a
show cause notice on 30.07.2024 without giving sufficient interval and

prayed to afford an opportunity to the assessee

4. The Id. DR Ms. R. Anita, Addl. CIT relied on the order of the Id.

CIT(A).
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5.  After hearing both the parties, we find the Assessing Officer
made addition by disallowing the claim of deduction under section 80P
of the Act for reason that no return of income was filed by the assessee
within the due date as prescribed under section 139(1) of the Act. On
perusal of the impugned order, we find that no opportunity for filing of
submissions along with necessary documents in support of grounds
raised by the assessee. Under the above facts and circumstances of
the case, taking into consideration of the submissions of the Id. AR and
the Id. DR and in the interest of justice, we deem it proper to remand
the matter to the file of the Id. CIT(A) for fresh consideration. The
assessee is at liberty to file written submissions along with evidences,
if any, before the Id. CIT(A). Thus, grounds raised by the assessee are
allowed for statistical purposes.

6. In the result, the appeal filed by the assessee is allowed for
statistical purposes.

Order pronounced on 27" November, 2024 at Chennai.

Sd/- Sd/-
(AMITABH SHUKLA) (S.S. VISWANETHRA RAVI)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Chennai, Dated, 27.11.2024
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Vm/-

3G H1 yfaferfd @rFB@H/Copy to:
1. GTmFIT?ﬁ/Appellant,
2 T/ Respondent,

3. 3P HYdd/CIT, Chennai/Madurai/Coimbatore/Salem
4. fayritg ufaffa/oR &
5. TS WIS d/GF.



